N, Central Administrative Tribunal [ 5
HYDERABAD BENCH : AT HYDERABAD

0.A. No. 363/91 | Date of Decision: 11-4-1991,
T.A.No. '

Petitioner.

, . ___Advocate for the .
K ) petitioner (s)
L, Versus

Respondent.

Advocate for the
Respondent (s)

CORAM : |
THE HON'BLE MR. 3.N.JAYASIMHA : VICE-CHAIRWMAN

THE HON'BLE MR. e

1. Whether Reporters of local papers may be allowed to see the Judgement ? /o
2. To be referred to the Reporfer or not ? e

3. Whether their Lordships wish to see the fair copy of the Judgment ? ﬂ?

4. Whether it needs to be- circulated to other Benches of the Tribunal ' A

5. Remarks of Vice Chairman on columns 1, 2,4
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDER@BAD BENCH
AT HYDERABAD

0A 363/91. Date of Order: '\\“U“‘Q\\

B.MNirmala

«..Applicant
Vs,

1. The Superintendent of Post folces,
Anantapur, Apantapur Ojistrict, '

+ « s sRespondents

Counsel for the Applicant : Shri A.Bhaskara Chari

Counsel for the Respondents ¢  Shri N.R.Devaraj, CGSC

- o e o e em

CORAF s
THE HON'BLE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN

(Order delivered by Hon'ble Shri B.N.Jayasimha,
Vice- Chalrman)

The applicant has filed this application
aggrieved by the action of the Respondenty in nbt giving

the applicant an gpplication form for applying. to the

post of EDBPM, Chiyyedu Village.

24 The applicant stateg that the respondent had
requ&sted-tha Bistrict Employment Exchénge to sponsore the
name of the candidates for the purpose of filling-up the
posts of EDBPM, Chiyyedu Village. The Oistrict Employment
Officer sponsored_thé names of the three candidates'iﬁgiyﬁg
%02 tRex RR khr apriirarkXs rame )in his proceedings
dated 15-2-1991, 0On coming to knou that the name$of the

persons registered subseguent to the applicant have bean

sponsored, the appliéant approached the &mpieymerk District
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1. The guperintendent ef Fest Offices,
Anntapur, Anantapur Dist.

2. One cepy to Mr, A.Bhaskara Chari, Advocate
1-8=44/a/1 1st Floer Hotel Gulshan, Chikkadaplly,
Main Road, Hyderabad.
3. One copy to Mr.N.,R.Devrajp SC for Rlys, CAT.Hyd Bench.

4., One spare copy.
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Employment Officer, Ananthapur, After verifying the records,

a - - - -
! - -

the District Employment Officer forwardsd another proceedings

I
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dt.18~2-1991 spaonsoring the name of " the applicant and anothar.
The applicant capprocached the Superintendent of Paost Office,
Anantapur, rEqQESting that she may be given the application
form for applying to the post of EDBPM. The Super intendent

of Post Offices, Ananthapur, (Respondent) had crally rejected
her regest to give the application form without furnishing

any reasons. Hence this application.

Ja I have heard Shri A.Bhaskarachary, learned

counsel for the applicant and Shri N.R.Devaraj, learned standing
counsel qu the Respondenté. Aftep hgaring the argunents advanced
and considering the averments made, I find that a direction
should be issued to ths Respondent i.e. the Superintendent of
Post Offices, Ananthapur Diéﬁrict,.to lssue an application

form to the applicant if her ﬁame has been sponsored by the
Bistrict Employment ﬂff%cer in proceedings dt.18-2-1991 and
consider her name alsoc along with others while making selectiaons
to the post of EDBPIN, Chiyyedu Village. The applicant will
approach the Superintendent of Post 0ffices for geting the
application farm within one week from the date of this order

and submit the complefed form within one week from the date of

receipt of the application form. Application is disposed-of

f
N
(B. N.J!mmkm)

Uice—Chairmén

Dated: 11¢h April, 1991, \MJ\L’W

Dictated in Open Court . . Rt (T
avl/ S Do

with these dirsctions. No costs.




THE HCON'BL MR,

THE HON'BRLE MR.,

TYPED BY COMPARED oV
b
CGIECKED BY APPROVED 3Y

—
IN.THE “CENTRAL ADMINISTRATIVE TRISUNAL

.. BYDBRRBARD DLNCH:HYDERABAD

——

THE HON ‘BL: MR.B.N,JAYASIMHA: V.C.

»

Y

THE HON 'BLE MR.DfSURYA RAO: M(J

AND :

, NARASIMilA MURTHY:M(J)
D

. BALASUBRAMAN TANEM (A)

I‘i-d“‘i-/l‘{.;‘l. //Ca J\g L:l'o*
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r,afﬂf; W. PoNo,
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Admitifed and Incerim directions
issuefl.

illoyed.

e —
Disrosed of with direction.
Dismigsed.
DismiJssed as withdrawn,
Dismissed for default.
M, 4. Prdered/Re jected.
No order as to costs,
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